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Judgement

Amareshwar Sahay, J.—The prayer of the petitioner in this application is for
direction to the respondents to consider the case of promotion in view of the
office: order No. 61, dated 29.12.1999 which has not been given effect till date
and further on the ground that junior to the petitioner in gradation list has been
given such promotion.

2. It is staled that the petitioner was appointed as 2nd Grade Pump Khalasi in
the year 1966 and was thereafter promoted as Pump Driver in the year 1978. It
is further stated that gradation list was published vide office No. 309, dated
3.11.1970, wherein the petitioner tats been shown to be at serial No. 97. It is
further stated that by issue of Annexure-2, dated 29.12.1999, the
Superintendent Engineer, Public Health Engineer. Ranchi Circle. Ranch!, issued
promotion order, whereby the petitioner as well as other persons were ordered to
be promoted to the post of Electric Fitter, Grade-I.

3. The grievance of the petitioner is that though the Superintendent Engineer
issued the office order contained in Annexure-2, dated 29.12.1999 promoting the
petitioner to Electric Fitter. Grade-I but the said order of promotion was not given
effect for the reasons best known to them. Further grievance of the petitioner is
that one Shri Ramji Prasad Singh who figures at serial No. 120 in the gradation
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list i.e., below the petitioner, has been granted promotion by issue of the order
dated 31.12.1998 contained in Annexure-4 of the present writ application, but
the case of the petitioner has not been considered for promotion.

4. Inspite of several adjournments the state respondent has failed to file counter
affidavit and therefore the writ application is being disposed of on the basis of
the averments made in the present writ application. The facts which have been
stated in the writ application has not been denied or controverted; therefore it
would be deemed that the same had been admitted by the respondents.

5. From perusal of the Annexure-2, the office order dated 29.12.1999, it appears
that the petitioner was ordered to be promoted to the post of Electric Fitter,
Grade-I pay scale 4000/- to 6000/- but as alleged by the petitioner, the said
promotion order was not given effect. Considering the above facts stated in the
writ application, this application is being disposed of with a direction to the
respondents particularly Chief Engineer, Public Health Engineering, Ranchi Circle,
Ranchi to consider the case of the petitioner for promotion, taking into account,
the office order dated 29.12.1999 of the Superintending Engineer (Annexure-2)
as well as the fact that person junior to the petitioner in gradation list has been
given benefit of promotion. The Chief Engineer, Public Health Engineering, Ranchi
Circle, Ranchi shall pass an appropriate order in accordance with law within a
period of six weeks from the date of receipt/production of the copy of this order.
If the case of the petitioner is found to be genuine, the order of promotion of the
petitioner should be issued immediately thereafter.

With this above observation and direction this application is disposed of.
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